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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 

ON 

 

ORIGINAL APPLICATION No.19 of 2021 (SZ) 

 

 

 

      Mr.Ahammed Kutty.T                                   : Applicant(s) 
      Malappuram District. 

  

 
Vs 

 

     Central Pollution Control Board Rep.,           : Respondent(s) 
     By its Chairman, New Delhi and Others                      

                  
 

 

 

REPORT FILED BY JOINT COMMITTEE CONSTITUTED 

BY HON’BLE NGT AS PER ORDER DATED 25.01.2021 ON 

O.A .NO.19/2021 

 

 
       Back Ground in brief 

 

      OA.No.19 of 2021 has been filed by Sri.Ahammed Kutty.T, 

Malappuram District, against setting up of Petrol pumps by Respondents 

4 and 5 in a residential area, against the norms fixed by the Central 

Pollution Control Board for that purpose.  The allegation is that the 

respondents 4 and 5 are attempting to establish a fuel station in Re-survey  
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No. 1087/IC, and 1100/1 of Vazhikkadavu, Nilambur Taluk, Malappuram 

District against the objections raised by the public regarding the possible 

environmental issues that is likely to  arise on account of the 

establishment of such units.  It is also alleged that the unit is going to be 

established in violation of the existing norms issued by the 1
st
 and 3

rd
 

respondents.  Further it is also proposed to be established adjacent to the 

‘Karakkodan Puzha’ which is one of the main sources of drinking water 

to the Villages, and also against the directions issued by the Principal 

Bench of the National Green Tribunal in OA No.147 of 2016 and other 

related matters. 

       The Hon’ble NGT vide its order dated 25.01.2021 appointed a joint 

Committee Comprising of (1) The District Collector or a senior officer 

not below the rank of Assistant Collector or Revenue Divisional officer to 

be  deputed by the District Collector (2) A Senior officer from the Central 

Pollution Control Board Regional Office Bangalore, (3) A Senior Officer 

from the Kerala State Pollution Control Board (KSPCB) as nominated by 

its Chairman to inspect the area in question and submit a factual as well 

as action taken report, if there is any violation found.  The Committee is 

directed to ascertain as to whether the establishment of the proposed 

petrol pump fuel station is in accordance with the guidelines issued by the 

Central Pollution Control Board (CPCB) in this regard after obtaining 

permission and other consents if any required from the authorities, 

complying with the pollution norms.  If there is any violation found the 

proposed action to be taken and if any damage caused to the environment 

to assess the environmental compensation to be recovered from the 

respondents 4 and 5.  The committee is directed to submit the report to 

the Hon’ble Tribunal on or before 25.02.2021.  
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 It is humbly submitted that although the Joint committee inspection was 

conducted on 18.02.2020, due to other overloaded official works which 

were prescheduled, it was unable to complete and submit the Committee 

reports before the Hon’ble Tribunal.  Hence as per request this Hon’ble 

Tribunal has adjourned the hearing to 31.03.2021. Accordingly the Joint 

Committee report is completed, approved by the Committee members and 

submitted herewith. 

 

1) With respect to the Hon’ble Tribunal’s order dated: 25.01.2021, the 

Board Chairman had issued proceedings No.PCB/HO/EE4/NGT/OA.19/ 

2021 (SZ), Thiruvananthapuram dated: 04.02.2021, nominating the 

Environmental Engineer, Kerala State Pollution Control Board, District 

Office, Malappuram to represent KSPCB in the Joint Committee. Copy of 

the proceedings is produced herewith and marked as Annexure- 1. Also 

vide letter no.PCB/HO/EE4/NGT/OA No.19/2021 dated: 04.02.2021, the 

Board Chairman authorized the Environmental Engineer Legal Cell, 

Regional Office, Ernakulam to represent the Board (3
rd

 Respondent) and 

to file a report on behalf of Board, after considering the report of the Joint 

Committee. Copy of the above letter and Authorization is attached 

herewith and marked as Annexure- 2. Dr.Deepesh.V, Scientist-C was 

nominated as the Central Pollution Control Board (CPCB) representative 

in the Joint Committee vide CPCB letter dated: 15.02.2021, by number F; 

Tech 39/Legal/RDS/2020-21/1182 from the CPCB Regional Director, 

Bengaluru. Copy of the nomination letter is produced herewith and 

marked as Annexure- 3.  
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2) It is respectfully submitted before the Hon’ble Tribunal that site 

inspections were conducted by the following Joint Committee members 

on 18.02.2021, 1.30 PM. 

    1. Smt.Anju.K.S, IAS, Sub Collector, Perinthalmanna 

    2. Shri. Dr.Deepesh.V, Scientist.C, Central Pollution Control Board 

        Regional Directorate, Bengaluru. 

    3. Smt. Sauma Hameed, Environmental Engineer, Kerala State 

        Pollution Control Board, District Office, Malappuram. (Member - 

       Convener). 

Attendance list of the Joint Committee members is produced herewith 

and marked as Annexure- 4. Besides the Joint Committee members, the 

following officials were also present during the inspection of the land 

under question. 

    1. Shri. Baburajan.P.R, Village Officer, Vazhikkadavu Village. 

    2. Shri. Muhammed Ashraf, Villlage Assistant, Vazhikkadavu Village. 

   3. Smt. Jyolsna Jerin, Assistant Engineer, Kerala State Pollution  

       Control Board, District Office, Malappuram. 

The petitioner Shri.Ahammed Kutty was also present during the Site 

inspection. 

 

3) It is respectfully submitted before the Hon’ble Tribunal that the petitioner 

is raising objections against two proposed petrol pumps, one at Resurvey 

no. 1087/1C and second at Resurvey no. 1100/1 of Vazhikkadavu 

Village, Nilambur Taluk, Malappuram District in Kerala. The Nilambur - 

Gudallur Interstate Road (SH - 28) passes through the Vazhikkadavu 

Village and is the gate way to the Ghat roads leading to Gudallur, 

Tamilnadu. It is submitted that the Joint Committee had visited the 

locations of the proposed petrol pumps on 18.02.2021, inspected the sites/  
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Locations and interacted with the project proponents as well as the land 

owners. Both the locations are on the left side of the State Highway (SH- 

28) towards Gudallur and a River called Karakkodan Puzha is following 

close to the proposed site locations. 

         Observations during Site Inspection 

4) The details of site inspection conducted at the two proposed petrol pump 

locations are briefed below: 

 

a) Proposed petrol pump at Vazhikkadavu Village Nilambur Taluk at 

Survey No. 1087/1C 

 

     It is respectfully submitted before the Hon’ble tribunal that this 

proposed site is 0.1224 hectares of land owned by Smt.Rosamma 

Thomas, KachamKodath House, Manimooly (PO), Vazhikkadavu 

Village, Nilambur Taluk, Malappuram District Kerala, given to Bharath 

Petroleum for establishing a petrol pump/petroleum out let.  The eastern 

side of the plot is Nilambur-Gudallur State High way (SH 28), western 

side is Karakkodan Puzha, and the nearest residences are located at the 

northern and southern sides of the proposed location.  

The geo-ordinate location of the   proposed site is as follows: 

                   Latitude      - 11
0 
22

’
37.8

”
 N 

                   Longitude   - 76
0 
20

’
14.4

”
 E 

The location photograph of the proposed petroleum out let obtained from 

Google satellite map is produced herewith and marked as Annexure-5. 

On measuring the distances, it was observed that the Smt.Kalathiparambil 

Tresiamma is residing at a distance of 26.7 meters from the proposed fuel 

dispensing point, and Sri.Pookodan Subair is residing at a distance of 24  
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meters from the vent pipe position of the proposed petrol pump, which 

are the nearest residence measured from the proposed pump location. 

 

b) Proposed petrol pump at Vazhikadavu Village, Nilambur Taluk, at 

Survey No. 1100/1. 

 

It is respectfully submitted that this proposed petrol pump site is 0.1012 

hectares of land owned by Smt.Sajna, W/o. Sri.Shanavas Pullanikkattil 

which is given for establishing a petrol pump/petroleum outlet for Nayara 

Energy Limited. The eastern side of the plot is Nilambur-Gudallur State 

High way (SH. 28); western side is a thodu, land owned by Shanavas on 

the north, and land owned by Naseeba on the south, as Boundaries of the 

proposed plot.   

        The geo ordinate location of this proposed site is as follows: 

                       Latitude      - 11
0 

22
’
37.8

”
 N 

                       Longitude   - 76
0 
20

’
14.4

”
 E 

The geo ordinate location of the proposed site obtained from Google 

satellite map is produced herewith and marked as Annexure 6. 

The land is acquired on lease by Shri.Ummer.C.K and Shri. Muhammed 

Mustafa from Smt.Sajna, for establishing the petrol pump for Nayara 

Energy Ltd. 

 

5) It is submitted that, on measuring the distances, it was observed that the 

nearest residence owned by Shri. Abdul Kareem is at a distance of 20.4 

meters from the location of the proposed fuel dispensing point. Distance 

measured to the river bank on north side, from the boundary of petrol 

pump location is 7.1 meters and from the proposed fuel dispensing point 

to the river is measured as 24.1 meters. The approximate location of vent  
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pipe is near to and running parallel to the river and Kattungal Road. Other 

residential buildings were seen located across the river (bridge) which is 

having a width of 35 meters. However the proponent claimed that Shri. 

Abdul Kareem, the owner of the nearest residential building at 20.4 

meters from the location of the fuel dispensing point had expressed his no 

objection to the proposed  petrol pump. 

 

6) Copy of the Report submitted from the office of the District Collector, 

Civil Station Malappuram, based on the Joint Committee Site inspection 

dated: 18.02.2021 is produced here with and marked as Annexure- 7 for 

reference. It is humbly submitted that, the officials from District 

Collectorate informed during inspection that no NOC has been granted 

for both the petroleum outlets so far from that office. 

 

7) It is humbly submitted before the Hon’ble Tribunal that the Central 

Pollution Control Board (CPCB) has issued clear guidelines vide CPCB 

office Memorandum No.B-13011/1/2019-20/AQM/0814 dated: 

07.01.2020, and this office memorandum, as informed by the CPCB 

representative in the Joint Committee, has been prepared based on 

specific directions to prepare appropriate guidelines for setting up of new 

petrol pumps in the Country, and this guidelines consist of specific 

criteria for siting of petrol pumps/retail outlets (RO’s), measures to be 

adopted for Pollution prevention/ Control and Spillage/ Leak 

management. The draft guidelines they had placed in the public domain 

for comments/ suggestions/ objections and after reviewing the inputs 

received the guidelines were finalized, circulated to stakeholders for 

implementation and placed in the public domain on 07.01.2020. A copy 

of the CPCB guideline dated: 07.01.2021 is attached herewith and 
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marked as Annexure- 8. It is humbly submitted that, following the 

Annexure- 8 CPCB guidelines, KSPCB had issued circulars on 

24.02.2020 and 18.08.2021, specifying specific distance criteria for new 

petrol pumps starting after 24.02.2020. Copies of KSPCB circulars dated: 

24.02.2020 and again on 18.08.2020 by number PCB/HO/HOW/RULES 

-9/7/2019 are produced herewith and marked as Annexure- 9 and 

Annexure- 10. 

 

8)  As per the Annexure-8 guideline, and Annexure- 9 circular , petrol 

pumps shall not be located within a radial distance of 50 meters from 

Schools, Hospitals and Residential areas, designated as per local laws and 

in no case shall less than 30 meters. Annexure- 9 circular is again revised 

and issued revised circular by Board on 18.08.2020, vide Annexure- 10, 

according to which siting criteria for new retail outlet or petrol pumps 

from the ‘nearest residential building’ may be considered instead of 

‘Residential areas’. Also Annexure- 10 circular made clear that if any 

requisite license other than Pollution Control Board Consent is obtained 

by the applicant for establishing the petrol pump prior to the date of 

Annexure- 9 circular dated: 24.02.2020, them for such projects the 

general siting criteria mentioned in Board circular dated: 09.08.2004 shall 

be applicable. Copy of the above circular dated: 09.08.2004 by No. 

PCB/TAC/18/2004 is produced herewith and marked as Annexure- 11.   

 

9) Further CPCB has issued a Clarification on the guideline dated: 

07.01.2020 vide Annexure- 8, on 29.01.2021. Copy of the same is 

produced herewith and marked as Annexure- 12 . This clarification says 

that, the guideline is applicable for petrol pumps/ retail outlets where 

constructions commenced on or after 07.01.2020. It is also made clear  
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that the siting criteria specified in Annexure- 8 guideline is not applicable 

to petrol pumps/ retail outlets where prior clearance/ initial approval has  

been obtained from  Petroleum & Explosive Safety Organization (PESO) 

and subsequently construction has been started before 07.01.2020. 

 

10)  It is further submitted that, following the Annexure- 12 clarification by 

CPCB, KSPCB has also issued a revised circular by no. 

PCB/HO/HOW/RULES-9/7/2019 dated: 04.02.2021. Copy of the same is 

produced herewith and marked as Annexure- 13. 

It is respectfully submitted before the Hon’ble tribunal that, since the 

proponent of petrol pump at Survey No. 1087/1C has obtained initial 

approval of PESO only after 07.01.2020, there is no relaxation in the 

distance criteria. (Copy of the PESO initial approval, dated: 04.03.2020     

is produced herewith and marked as Annexure- 14 and copies of layout/ 

site plan submitted by the respondent 4 and 5 for their projects are 

produced herewith and marked as Annexure -15.  Hence the Proponent/ 

Bharath Petroleum Company have to re-align the layout to maintain the 

requisite distance criteria from the neighbouring residential buildings. 

 

11)  As for the Second case, for the petrol pump at Survey no.1100/1, they 

had not obtained PESO initial clearance. Hence here also there is no 

relaxation in the minimum siting criteria of 30 meters to nearest 

residences. The proponent has to check for the possibility of re-aligning 

the layout so as to maintain the requisite minimum distance from the 

neibouring residential buildings. 
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12)  It is further submitted that, the proponents of the petrol pumps i.e.; 

respondents 4 and 5 have not submitted any application to Kerala State 

Pollution Control Board for obtaining Consent to Establish for their 

proposed petrol pumps till date. 

 

CONCLUSION 

 

13)   The Joint Committee here by respectfully submits before this Hon’ble 

Tribunal that, on the light of the detailed site inspection and onsite 

verification of distances as per the layout/ site plan and further based on 

the documents produced by the project proponents, the Joint Committee 

has observed that the proposed petrol pumps under allegation are not 

entitled to avail the siting criteria exemption, as they don’t have obtained 

the PESO initial approval before 07.01.2020, which is the cutoff date and 

also no construction works started before 07.01.2020 at the site 

subsequent to such initial approval.  The proposed layout of the petrol 

pumps inspected were not meeting the requisite minimum of 30m 

distance criteria measured between the proposed fill point/dispense 

point/vent pipe position, and the  nearby residences.  Hence this Joint 

Committee is of the opinion that for the Proponents and the Oil marketing 

companies to continue with their projects, they have to relook on to the 

site plan / layout of their proposals such that a minimum mandatory 

clearance of 30 meters could be maintained from the nearby residences, 

and there after submit application to obtain necessary clearances from the 

concerned departments. 

 

         Dated this 17
th

 of March 2021. 
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1)

2)

Smt.Anju.K.S. IAS,

Sub Collector,

Perinthalmanna.

Malappuram District

Dr. Deepesh.V,

CPCB Regional

Bengaluru.

Scientist - C,

Directorate,

3) Smt. Sauma Hameed,

Environmental Engineer

& Member Convener

Kerala State Pollution Control Board,

District Office, MalaPPuram.

DEEPESH V

E
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PROCEEDINGS

sub: o.A.No.1gl2021 (SZ) filed before the ]:Ion'ble National Green Tribunal regarding

establishment of petrol punp, Vazhikkadavu in Malappuram District - committee

constituted by Hon'ble NGT-nomination of member of Kerala State Pollution Control

Board- orders issued.

LLUTION CONTROL BOARD

No.pcB,rI{o/EE4NGT/O.A. tgl2021(sZ) Thiruvananthapuraln Dated: 0410212421

Reacl: order dated 2yall2021 in o.A No. 1gl2021(SZ) of the Hon'ble National Green

Tribunal
ORDER

The Hon'ble National Green Tribunal (NGT) has registered

o.A. No. lglzozl(sz) regafiing establishment of petrol pump near residences in

Malappuram District against the nolrns provided by the central Pollution control

Board. Tlie NGT had vide paper read above, constituted a committee with the

following members.

1. The District Collector, Malappuram

2. Senior officer fi'om central Pollution cantrol Board, Regional offtce, Bangalore

3. Senior Officer from Keralb state Pollution control Board

The committee is directed to inspect the area and submit-a factual and action

taken report, if there is any violation to the Hon'ble NGT on or before 25'n2'2A21' It

has also been directed to ascertain *A tu whether the establiskunent of the proposed

petrol pump fuel station is in accordance with the guidelines issued by the cPCB in

this regard after obtaining permission and other consents if any required ti'om the

authorjties, complying with the pollution norms. If there is any violation found' the

proposed action to be taken and if any damage is caused to the environment' the

environmental compensation is to be assessed for recovery'



The Kerala state Pollution control Board will be the nodal agenay for

co_ordination and for providing necessary logistics for this pufpose. The

Environmental Engineer, District Office, Malappuram is nominated to represent the

Kerala State Pollution control Board in the above committee'

sdr-
CIIAIRMAI[

To
The Environmental Engineer

District Office, Kerala State Pollution Control Board

Malappuram

Copy to:

1. The District Collector,
Collect9rate,
Civil Station Road,

UPhill, MalaPPuram -676 505

2. The Regional Director
CPCB, Regional Directorate

Bengaluru
3. The Environrnental Engineer

Legal Cell, Ernakulam
4. Adv' Rema Smrithi V'K'

No.2, TemPIe Glade APartments

Kalakshetra ColonY

Beach Road
Besant N€ar
Chennai - 600090

with copY of reference

FORWARDED BY ORDER



AA
ttna.cxnra - 7-

Fn.ru,, o47r- 23r2gro, 2318153, 23L8t54,2318155 chairman: 2318150 Member secretary: 2318151

E-mail: ms.kspcb @ gov'in FAX: 0471 - 2318134' 23787s2 web: www' k€tulu:c|' n't{a,r 
o O','',frfi;H*',,O," POLLUTION CONTROL BOARD

G 6 o g flu 
" 

c,',rn; ; o eil m'l e o 5r' m'l eD tcro 6rn G 5o,c 6 ru5

Pattom P.O',
cr-l9o oil.5't.,

041021202r
oreE4NGf/oA. No. 1 9/202 1

AUTHORISATION

Sub: OA. No.1 gl2}2l before the Hon'ble NGT

nental dngineer, Legal Cell' Ernakulam is hereby authorized to

represent the Board (3'd respondent) in the above O'A'

For and on behalf of the

KERALA STATE POLLUTION CONTROL BOARD

MEMBEJK.*TARY

To
The Environmental Engineer

Legal Cell l

Ernakulam

Copy to:
^ i. Adv. Rema Smrithi V'K'

No.2, TemPle Glade APartments

Kalakshetra ColonY

Beach Road

Besant Nagar

Chennai - 600090

2. /theEnvironmental Engineer
1/ District office, MalaPPuram



T
ftn^n*'n' ''l-

B: Genera,:0471-23,2eio,ell:T :11]il;ii'llii,,?lililT;,"'i:ll-Hffiilil1?i''i'*"'
E-nrail: rns keralaPc

r\ERAI,A S-TEtrE' P:l;;trION CONTROL BOARD

Ga,oe *";;;;;gmr-.a-o,m mloltcrol 5.m G6.ilc6cuJ

Panom P'o' rtri111T**:Hill - 
33; 331'lll$'i? llfi;;#*i":'11 lli

Date: a410212021

GT1O'A'N o' I9l20zr

From

'fhe Member SecretarY

To 
The Environmentat Enei3el

itgJ ctrl' Regio al offrce

Ernakulam

sub:- oA.rstz021(sz)nredb i$il""Tlffit;6lT-
ili ,t*ll;fS;,:J.H[ orevenno dated '+lotDazl

202I regarding
Madam,

The Hon'ble NGT had registered O'A No' *' 
,

establishment of petrol pump near ths residential area in Vazhikkadavu'

Malappuram District against the norrns provided by the central pollution controt

Board. The NGT had constituted a committee for conducting inspection ano

submitting t-actual report in this regard. I'he Environmental Engineer' District

office,Malappuramwillbgthe":u-",.:.':.*representingthbKeralaState
pollution control Board in the above Joilrt c6mmittee ' The officiai respondents are

clirected to fire independent report to the Tribunai before 25'02'2021' You are

hereby authorised to fite the report in this case on behalf of the Board after

considering the report of the Joint committee. copy of the authorisation is

enclosed. Yours faithfullY,
t,

Encl: Authorisation *t**i(kO"*'tARY

copy to' 
nt Environmentat 

Engineer'

t'--i^- Affi nc Malanntrram



ffi'

\
^/ \r./ ,nf, Copy to;

1fd\ 1' The District Collector,
\f\ Collectorate, CivilStation Road,

Uphill, Malappuram - 676 505
2. The Environmental Engineer,

KSPCB District Office, MalaPPuram
3. D.ll, l,aw section, CPCB

4, D.H,IPC-VII, CPCB

5. PS to MS

hnnr**, - g
rr{wr ftd'{ur d-S

' CENTRAL POLLUTION CONTROL BOARD
qqiT&r, erq< ffi-trg cf{mtdliiTac, rTr-{TTTrfrR

MINI$TRY OF EI.IViRONMENT, FOREST & CLIMATE CHANGE. GOW. OF TNDIA
,a"." [Jv e-mail

Dr:15-02-202I

For i n fo rm a ti-on pl ease

For informarion please
F'or in[olmation please
For information of M,S, please

frffitfi, n4qr - \qo oet,

Mlh; thlvm|oar, Bengaluru - 550 079.

Fax : 080-2323{059

No. F.Tech3e/l,egallRDS /202a-21 / llg3
To,

The Member Secretary
Kerala Srate Pollution Control Board
Plamoodu Jn., Pattom Palace P.0,

Thi ruvananthapuram-695 0 04

Sub: Change in CPCB Nominee to the f oint Comrnittee appointed by Hon'ble NGT in
oA. No. 07 & L9 of 2021 (SZ)

Madam/Sir,
This has reference to thc earlier letter fronr this office of even number dated

11.02.202"1,, rvherein Sh. Vivek. K, SEE/Sc D lva.s nominated as the CPCB representative in
the Joint Committees appointed by Flon'ble NCf in 0A, No. 07 &19 of 2021. [SZ), However
Sh. Vivek has been deputed for some urgent official engagements and Dr. Deepesh, V shall
be replacing him as CPCB representative in both the aforesaid NCT Committees. lJis
contact details are given below.

Name & designation: Dr. Deepesh V, Sc C

O[f:08023233739 - 205 [Ext.j, Mob:9611128895
E m a il - "d-eepesb,gBsb"@-ru_c*rn

. lt is requested to take [urther necessary actions for compliance of the Hon'ble NC'f
directions in a timely manner. Future communications in this regard could be made
directly to Sh, Deepesh, with a copy to this office.

Yours faithfully,
\\

(S. Suresh)
Regional Director

-!,:yles_h,qp.^c:b"-@nte-[n,9+8Q672128

For infornration pl ease.

$
6$

+
a

ci*q fiiilrd{ (qQur) r frsrf qq{, q-€r6, qqs {-+ f;fc l-fr, eq"qT t-,{, z-fr
Reglonal Dlrsctorsta (South) : " Nisarga Bhawan', A-Block, 1' & f Fbors. Thimmaiah Boad, f

g{qfq / Telaphone : 08&23233739 .23233827 ,23233936, 23233600, 232325s9,
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Attendance list of Expert Gommittee officers present during site inspection
conducted on 18.02-2021 as per Hon'ble NGT order No.19/2021

dated: 25.01.2021

-t-

Name and Designation
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File No.DCM PM/209 612021 -E1

Office of The District Collector,Civil Station Malappuram-676505'

Date:2510212021 '

From
District Collector
Malappuram.

To
Environmental Engineer,

Kerala State Pollution Control Board

District Office, MalaPPwam

(kspcb m lpm@gma i l. c o m)

)rs

$rS

Sir,

Sub:-

ar. 

lr\.

Report in OA l9l202l of Hon'ble National Green Tribunal - reg

,/
(1) Leffer No. PCBA4LPIWOA1 9OF2021120212021 from

r01021202r

that Office dated

dated
(2) proceedings of even number dated 1810212021

(3) Reports Number RDOPTW38812021-GI, RDOPTIv[/38212021-GI

lgl02l202t of Sub Collector, Perinthalmanna

* *******'t(* * * * rl. *****

Attention is invited to the reference cited above. Sub Collector,

perinthalmanna has been nominated u, ,.lpr.sentative of the District Collector as per

referenc e (Z) for the Joint Verification Team constituted as per the direction of the

Hon'ble National Green Tribunal in OA 1912021 dated 2510112021- Sub Collector

has submitted the inspection report vide reference (3)'

1. Nila
Sri. Abdul Kareem is residing at a distance of 20.4 meters from the

proposed Fuel Dispensing Point and others are residing at a distance of 30 meters

from Vent pipe location. The Karakodan Puzha (River) is at a distance of 24'10

meters from the Fuel dispensing unit. It is also reported that Karakodan River has

been overflowed through this afea in the last flood.
I i6l
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Fite No.DCM PM/209 612021'E'l

Sm1 Thresiamma is residing at a distance of 26.7 meters from the

proposed fuel Dispensing point and Sri. Subair is residing at24 meters distance from

the Vent pipe location. The tributary of the Karakodan River is flowing at a distance

of 1l m away from the northern side of the plot and Karakodan River is flowing at a

distance of 31 meter away from the northern side of the plot. It is also reported that

Karakodan River has been overflowed through this area in the last flood.

On verification of the files at the Collectorate, it is seen that

NOC for both the petroleum outlet has not been issued so far-

Yours faithfully

DR.MC REJIL' ADM DCMPM, o/o DYC(GEN) DCMPM
DeputY Collector(General)

For District Collector

{'*+
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January Q7,2020
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CENTRAL POLLUTION CONTROL BOARD

DELHI 110 032

Encl.: As

To.

1.

CoPY to:
.,1

Above

As Per List E

Joint Secretary

cp Diuirion -rent, Forest and climate change

fVtinittry of Environm

inlio P"v"'?'?*,n;:ll -,r 1 o oo3
.torbagn Road' New

PS to CCB

nc

2

B - 1 30 1 1 11 / 20 1 e -2 0 / Ao M \ t t \ 2 
; r\\$Hr'' o RAN D u M

sub: Guiderines ror seuins up-or New Petror Pumps il,:""rTf6TfiJ.I 3;l'lf'tT;'3:J
dated January t;';ffi i;-oA No' 86/201e: Gvanprakh

-regarding'

Hon'ble National G1eel Tribunal' vide order dated January 1B'

86/?01g' ov'npi;xhu'n@ 
p 

""iTnnn-"t 
G:l & ors directeo t-

Control Board ;'Ji;#-E..o ^^I 
.J;'ii" i=.u" of setting up of large

pumps in the ;;w;"9 dtrectljl+tttJ,'ffi suiderines 
be issu

pollution control Board in exercise or sratut:/r]-::-.." 
from llT Kanpur, NEERI' llP'

AnExpertcor*r"":Tll;il+iifiJ:ff 3Jlfu T^[?j*S'*-'l"iixt
TER', i',ropr'.rb and CPCB *tt ::li;')iJporrution preventio"j:"'"',lon.'",n 

and;:il' i;;t" incrudins siting 

ffi" r,lr",# ,.T"p"":dfr'f ,".#n'3i,*".oro"'

comments/su '!ijioet:.n; have been finalised'

uno tn"ra *, nt"rr"o 
by Expert committee are herebv circulated for

The fina L*"nor,i",s. These ;lliH;"; are herebv issued with

imPlementation AuthoritY'
the aPProval

Additional D

V:/rs to Ms



GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

A. Containment and treatment of spillages from fuel filling operations at

petrol pumps:

1. Petrol pumps loeated in areas with high groundw

levels less than 04 nneters shall have secondary co

walled tanks or concrete protection walls so as to

soil contamination. lt shall be the responsibility

measuredgroundwater|eve|atthesiteofpropos
implementation of these adequate protection ttu.:

of measures taken by Oil Marketing Company shall

and in case of contradictory view' view of State/ C

AuthoritY wilfl Prevail.

2. All new retail outlets s

ancillary comPonents

Protected from.leaks d

etc.) with required Prot

3. Any major 0eakage/ spillage. of Petrol' Diesel' Lube Oil (more th

litres) occurs at iueling station' concerned OMC shall report to

Contro|Board,PESOandDistrictAdministrationunderintim
within 24 hours of occurrence'

operationofconcernedundergroundstoragetank(UST)anditsancil0ary
component, ,rrrir be stopped irr"llt"v aid not be resumed till corrective

measures'o"on,,,nand'stop|eakagetspi||agesarermplementedtothe
satisfaction of PESO and concerned SPCB'

OMCs will be held liable for Environmental Compensation (imposed by

SPCBs/PCCs)andassessmentofenvironmenta|damage(dependingon
extent of .ontJlination in soil and groundwater) and site remediation'

ConsultanUE'p"'tug'ncyappo.inteOnyOUesfordamageassessmentand
site remediation shall have minimum national/ international experience of 5

yearsinthisfie|d.Variousapprovedmethodssha||beconsideredforcleaning
u nderground contaminants'

4. All Dus shall have Auto cut off Nozzles which shuts dispensation of fuel if its

level in customer fuel tank reaches full capacity'

5. Breakaways to be installed for all the hoses of dispensing units to reduce

spillage in the event of customer vehicles moves away with nozzle still in the

fueling position.



r 

- .:-.-r ...:lh ,'taaltctttl,, 6. Single/ double plane swivel with breakaway coupling shall

the dlpensing units for better positioning ol nozzle while

be installe d for all'

refueling so that it

does not fall off accidentlY'

In pressurized dispensation, all dispensing units shall be installed with shear

valves to cut the fuel flow from pipe line immediately upon accidental knocking

of dispensing units from its position'

ln pressurized system all Submersible Turbine Pumps (STPs) are to installed

with line leak detectors and in the euent of pipeline leaks'sTPs shall stop

pumping fuel from underground tanks.

E?sL

7

8.

9. Emergency stop button switch shall be provided on the Multi-Product Dispenser

(MPD) to stop the dispensation in case of emergency.

l0.Automation system shall be installed at all new retail outlets to alert in case of

tank leak by way of auto gauging system approved by PESO.

11.All Retail Outlets shall orovide overfill alarm throuqh automation-

12. Measures for spill containment in fill point chambers and forecourt area shall be

implemented as prescribed by PESO.

IJ. Check on leakages (Leakage Detection System) from underground
storage tanks so as to prevent groundwater and soil contamination:

1. All new retail outlets will have automation system installed which will
provide reports on volume balance after every day operation and records

shall be maintained

2. Manualgauging shall be done once in a month and compare the same.with
Automatic Tank Gauging for accuracy.

3. Daily MS and HSD loss shall not 
"*c"Ld 

MoPNG prescribed limits. In case
of leakage beyond such limits, matter shall be got analyzed by OMCs and
further action shall be taken for ascertaining the reasons of losses. In case
of leakage resulting in soil / groundwater contamination:

a. Concerned OMC shall report to State Pollution Control Board, pESO
and District Administration under intimation to CPCB within 24 hours of
occurrence, operation of such underground storage tank (UST) and its
ancillary components shall be stopped immediately.

b- Fuel shall be removed immediately from underground storage tank to
prevent further release to environment. Measures to prevent eXplOsion
due to vapors released due to leakage as recommended by pESO shall
be implemented immediately.

t-.



c. OMCs will be held liable for Environmental Compensation (imposed lty

SPCBs/PCCs) and assessment of environmental damage (depending

on extent of contamination in ,oir "no 
groundwater) and site

remediation. Consultant/ Expert .g"n"u appointed by OMC-s lor

damage assessment and site or"oi",ion shall have minimum

nationa!/ international experien"" 
-oi'oi y"tt. in this field' Various

approved methods shall be con"id"r"o for cleaning underground

contaminants' 
tank and its a ents shall not

measures to c leakages are

ction of PESO oncerned SPCB'
d.

4. All underground tanks and pipelines shall be subjected to teil for leaKs

every 7 Years'

C. Policy towards Treatmen'. iilj'sposal
oI sludge removed lrom

undeiground tanks during cleaning:

#5il":;"^r 
us'"J - 

disposed ?: t"j.-::i:H1i:"i"':STi;
P'laq 2016 anOsrudge shall be coll disposeo 3s;'rvt 

;';;iltents thereof and

(Management and ) 
Rules' 2016 ano

)""otO= shall be malntatned'

D.Insta||ation,operationandmaintenanceofVapourRecoverySystem:

lliance.

increase ProPorliona

3 rn case of stase rr vRs' nylzteshall be T^:':iil'ltftttHl"-ffitilJ[HJ
other "rt"'luti"" 

system for proper coverlng

Proper recovery of vaPors'

4.oMCsareresponsib|efor.maintaininginsta||edVRs,Theyhavetotnaintain
periodicinspectionlforn.|l.regu|atoraSPrescribedbyt-ega|Metrology.
Proper record shall be maintained'



.\

c Working of di

sYstern shall b

of VRS' ln cas

rePorted to :
immediatelY wt

MS shall be st

URt tnu" be maintaineo'

6, Work zonemonitoring 
for Total V

OMCs for Petr

lakh PoPulatio

Year lo check

rePorl shallbe g of VOCs'

bY OMCs thro

oring within Petrol

F Ground water an l0 lakh population

than 300 KL/ mo 
lh E(P)Act, 1986 aP

bY OMCs once i

following p"'ftot"rs from the nearest source and r

SPCB:

Permissible Limit

hyd rocarbons
1.

2. BTEX

5.

Eirranot

PAH

M-"tnvnu'tla n/ a utvt Eth e r

_.--------

Enforcement agencies including

putp to check contamination'

P"ttE;''bie Limit

-oOoPg/l

-Berrz-nrrlrr-gsoPg/l

Toluene- 300P9/l

Xvlenes-
a. o-xYlene- 350U9/l

b. m i P- xYlene- 200P9/l

onOot Fg/l

SPCB can collect samPles in and around Petrol



1l. Measures for protection of Worker's Health

1. All workeffi engaged at retait outlets may be eovered unrJer ' OMO

dealers shall implement the personal protective equiBment (P a6 Bel

labor laws,

2. IEC (lnformation Education Communication) activities should anir'nd

by oMC dealers for workers at regular intervals in order to s e thent

about harmful impacts of VOC emissions'

G. Audit of all protection measures and monitoring system implcmonted at

petrol pumps:

PESO shall conduct audit of tanks and fuel equipment including pipes' overlill

protection equipment and alarm ,y.ir* on annual basis and maintain records'

Lt. Siting criteria of Retail Outlets:

ln case of siting criteria for petrol pumps new Retail outlets shall not be located

within a radiat distance of 50 meterc it'o'n fill poinU dispensing units/ vent pipe

whichever is nearest) from scnoots, hospitals (10 beds and above) and

"t-oti 
locai'laws' In case of constraints in

theretai|outletshal|implementadditionalsafety
rd by PESO' In no case the distance between new retail

outletfromschools,hospita|s(l0bedsand_above)andresidentia|area
designated ", 

p".tor"l laws shail be less than 30 meters' No high tension line

shall Pass over the retail outlet'

Iheseguide|inesaresupplementarytoal/existingrelevantRules'Guidellnes'
Orders etc' I
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Date'.240212020

CIrtCLU?;\R

Sub:-DistancecriteriafbrnervpefolpumPs-reg'
Ret.CPCBgudelinesforscttingup.ofNervpetrolpumpsincomplianceof

Ilon'ble NGT Orrier dated 18i01/2019 in O'A No 86i 2019' (Copy

encloscd)

.IncompiiancetothedirectionsissuedhyHon,bleNGTino.ANo.36/2019

dated ig/01 l2]lg,central pollution con,roigo*d has lai<l dor'n the guidelincs for

setting uP of New Petrol PurnPs' 
.

T.heHon,bleNGThasdirectedthatthcseguidelinesslrallbeincludedinthe
Integrated Consenr to'Ustaltisir (ICF,) of "t.t "**'i. 

o.l"OOttn.,n'mps as.a colditlon

that

"CPCB guidelines for setting 'up 
of Nerv Petrol Pun,ps shall be

follorved".

Thefbllolvingsitingcriteriafornelvretailout]etsofpetrolpumpssha)lbe
follon'cd. , . -..-^:r ^r,rlsrq. * 

ithin a

1' For petrol purr'; - 

' nerv retail outlets s

radial distance of 50 metres (from fill si vent

pil"'"hi;tnt' i' nt^tt") ftotn tcho 
' -o'1 

ds and

above) and ,'::1,t;':l1;l;e, the retair

2' In case of s*res as prescribed by

outlet shall / *tu

petroreum t""o1i:l8Eso)'

3' the ilistance behveen new rctail outlet from schools'

0 becls ttO uUo''ti and residential 'area designated as per

'r 'i shall beleis than 30 metres'

::. f:' '' i , e ' nsi'or,i"'.ne shall pass over the retail outlet'
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S9/7 :2410212020

r - -^+-^l nrrrins shall not be

Vide cilcular cired abovg' new felail oullels tot O'ttt:t"Ot':::^:

" ^f 50 metres (fiom fili poinr/ dispensing unitsi velll
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'rte of the circuiar cited
pumP Prior to the oa
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(2) above' the siting critrria rnentioned in circular dated']]OUOO:4 tt:",:;

.to

applicable.
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CENTRAL POLLUTION CONTROL ROARD

B-130 I I /1/2020-21/AQM

DELI{I 1I()()32

OFFICIT MEMORANDUM

January 29,2021

sub: clarification with regard to cut-off ctate for applicability of slting criteria rel'crred

in Guidelines for Setting Up of New Petrol Pumps clatetl 0?'01.2020

This is in referenceto guidelines issued by CPCB on 07,01 .2020 for setting up of new petlol

pumps indicating the siting criteria to be got implemented for new Retail outlets'

References/cases have been received with regard to applicability of cPCB siting criteria dated

07.01.2020, in case of Retail outlets whero Letter of lntents (LoIs) have been issued or

applications have been made for obtaining NOC or prior clearance/ initial approval has been

obtained from PESO,

In this regard, it is clarified that the siting criteria for new Retait outlets is to be complied with

in cases where consrnrction of Retail outlets by oil Marketing con'rpanies commenced tln or

after 0?.01.2020. ln other words, the siting criteria will not apply to those cases where PESO

prior clearanee/ initial approval has been obtained and Subsequently constrttction has been

started by the OMC before 07 '01'2020'

This is issued with the approval of Competent Authority'

To:

w
0'. K.GuPta)

Additional Director and Head

AQM division

Wirh a regt&st to circulate lo Conrm

other sim'ilar aulhorilies u'ho look

Retail Outlets ot Slate level and Dist

l. All SPCIIs/PCCs -

(As Per list
enclosed)

2, Ministry of I Gas

Joint Secret

Ministry of Gas' Govt' of lndia

Shastri Bhavan,
NewDelhi-ll000l
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5

6.

I

8.

9

Petroleum And Explosives Safety Organisation

Chief Controller of E. xplosives
Petroleum and Explosive Safety Organization (PIISO)

A Block CGO Conrpl.ex Fifth Floor Seminary Hills
Nagpur-(Maharashtra) -440006

The Chairman,
Mis. Bharat Petroleum Corporation Limited
Bharat Bhavan, 4 and 6 Crurimbhoy Road

Ballaril Estate, Mumbai 400 001

The Chairman,
M/s. Hindustan Petroleum Corporation Limited
Petroleum House, 17, JamshedjiTata Road, Mumbai
Maharashtra 400020

The Chairman,
M/s, lndian Oil Corporation Limited
Indian Oil Bhawan, G9, Ali Yavar Jung Marg

Bandra East, Mumbai, Maharashtra 400 051

General Manager (International Trade),

Mangalore Refinery and Petrochemicals Limited,

Core - 8, 7th Floor,
Scope ComPlex, Lodhi Road,

New Delhi - 110003

The Chairman and Managing Director,

M/s. Shell India Pvt, Ltd'
Plot No. 7, Bangolore Hardware Park,

Devanahalli Industrial Park

Mahadeva I(odigehalli
Bangalore- 5 62 1 49, Karnataka,.

The Chairman and Managing Director,

M/s Reliance Industries Lirnited,

Malcer Chambers - IV
Nariman Point
Mumbai 400 021

10. Chairman
M/s, Nayara Energy Limited (Fonnerly Essar Oil Limited)

5th Floor, Jet AirwaYs Godrej BKC,

Plot No, C-68, G Block
Bandra I(urla ComPlex, Bandra East

Mumbai- 450 051



Copy to:

. l,,,Regional Director\/ Regional Directorate, Bhopal
Third Floor Sahkar Bhawan
North T T Nagar
Bhopal 462003

2. Regional Director
Regional Directorate Bengaluru
A-Block, Nisarga Bhavan,
lst and 2nd Floors, 7th D Cross,
Thimmaiah Road, Shivanagar,
Bengaluru-S60079

3, Regional Director
Regional Directorate, Chennai
No. 76, Mount Salai,
Guindy, Chennai-600032

4. Regional Director
Regional Directorate I(olkata
South end Conclave Block-502, 5th and 6th Fioor,
I582, Razidanga, Main Road,
Itolkata-700107

Regional Director
Regional Directolate, Luc[<now
PICUP Bhawan
Vibhuti l(hand, Gomti Nagar
Lr.rcknow - 226 0lA

Regional Director
Regi onal Directorate, Sh illong
TUM-SlR. Lower Motinagar,
Near Fire Brigade H,Q., Shillong-793014

Regional Director
Regional Directorate, Vadodara
Parivesh Bhawan, Opp, Ward No. lC
VMC Office Subhanpura, Vadodara - 390 023

Regional Directot
Regional Directorate, Pune

Row Ilouse No.l, Nisarg Vihar,
Balewadi. Pune -41 1045

5.

6,

8



List of SPCBs/ PCCs

I

I The Member Secretary
Audhra Pradesh State Pollution Control Boald
D. No.33-26-14 D/2, Near Sunrise Hospiral,
Pushpa Hotel Centre,
Chalmvari Sneet, Kasturibai pet,

Viiavavada-5200 I 0

2. fhe lr4onbcr Secretary
Arrrnirchal llru<fu'slr State PolIrltion Cotltrol Bonrd
'Paryavaran Rhavan', Yupla Road,
Pappu Nallah,

Nnharlagun ..- 791 I l0
Arunachal Pradesh

The Member Secretary
Assarr State Pollution Control Board
Bamunimaidan,
Guwahati -?81021
Assam

4 '[he N4ernbcr Secretary
Bihar Statc Polltrrion Conrrol Board
Parivesh llha'vvan, Plot No. N-B/2,
Patliputla Industrial Alca
Patna-800023

5 The Member Secrctary
Chhattisgarh Environment Conservation Board
Paryavas Bhawarr,
North Block Sector-19
Naya ltaipur- 492099
Chhattisearh

6. 'l'he Membcr Secretnry
Goa State Pollution Control Board
Nr. Pilelne lndustrial Flstate.

Opp. Saligao Seminnry,
Saligao - 13ordcz

Goa -40351 I

The Member Secretary
Gujarat State Pollution Control Boar<l

Sector l0'A,
Gandhi Nagar - 382043
Guiarat

8 'fhe Mernbcr Secretary
l'lnryana State Pollution Control Board
C-l L Sector (r. Panchkula,
Haryana 134109

.frDn-'r--
9 The Member Secretary

Himachal Pradesh State Pollution Control Board

Paryavaran Bhavan, Phasc Ill,
Ncw Shimla -- 171009
Himachal Pradesh

l0 'l'he Mcrntrcr Sccrctnry
.l&K Statc l)olltrtion Control Board. l)arivesh Bhawtn,

Forcst Complex, Gladni, Narwal, lransporl Nagar,

Jammu (J&K)

lt The Mcmber Secretary
Jharktrand State Pollution Csntrol Board

T,A Building, HEC Canrpus, P'O. Dhurwa

Ranchi - 834004
Jharkhand

l2

t3. The Membcr Secretary
Kerala State Pollution Control Board

Plamoodu Junction, Paftam Patace P.O'

Thiruvanathapuram - 695004
Kerala

l4 The N4ernbcr Sccretary
Maharashtra State Pollttrion Conrrol Board

Kalpataru Point, lnr& 4'h floors
Sion Manrnga Schcnre Road No. 6

Opp. Cirre lllanet, Sion Circle, Sion (E),

Murnbai 4A0 022, Mahnraslrtra-
t5 fie Membcr Secretary

Madhya Pradesh State Pollution Control Board

Paryavaran Parisar, E-5 Arera Colony

Bhopal - 46201 6

Madhya Pradesh

t6 'lhe Membcr Secretary
Manipur Statc Pollurion Control Board

Lamphelpat,
lmphalWest D.C. Officc Complex - 795004

Manipur

t7 Thc Menrber Sccretary
Meghalaya Statc Pollution Control Board

Arden, Lumpyngngad,
Shillong * '193014

Meghalaya

t8 'fhe N4efnbcr SecrL'tar]
Mizoranr State l)ollution Ciorttr ol

Ncw Secrclat'iat Cornplex,
Khstla,"l'hlsnrnual llcng, Aiz.arvl

Mizoranr 796001

Board

t9 The Mernber SecretarY

Nagaland State Pollution Control Bosrd

Signal Point, Dimapur,
Nagaland --197112

Nagaland

20. Tlre Mernbcr Secret.trY

Odisha State Pollution Control Board
Paribesb [Jhawan
A- | l8, Nilakanta Nngar, (/nit -VIII'
Bhubaneshwar -- 751012

1t 'tf,e MembEr Secretary
Punjab State Pollution Control Board

Nabha Road, ITI Rd, Adarsh Nagar'

Pretn Nagar,
Patiala - 147001
Puniab

22 The Mernbcr SecretarY
Rajasthan Statc Pollrttior, Corltrol Bosrd

A-4 Instirutional Area, Jhalane Dungri

Jaipur -. 102004
Ra iasthan
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Ttre Meinbcr Sccr-e&ry

Tamil Na& Stale Pollrrfion'Connol Bod
No. 76, Mount Salai.6uindY.
t-lrmnsi- 6(XlO?2- Teniil Nadr

I

2j, The Mernber SecretarY
Sikkim State Pollution Conrol Bgard
Stste kind Use & wiron
Gnvt nf .{ikkith,' eorali. . Slhtim

24.

25.
Telangana st*ie Poliufion centrol Bosrd

Paryavaran Bhwas
A-3, Industrial Eitate, $anath NeEhr,

Hydcrabad - 500 018

Telangana

26, fhe M€mber sEcrc3arY

Tripura State Pollution ConrQl Board

Pariveslr Bhawan
Pt. Nehru Cornplex, Ctorthabasti P'O.'
Kunjaban. Aganale,
West Tripura - ?99 006
Trinrrra

L' The Member SesreiarY
Unarakhand Envirotment P rotection & Folluriort

Control Borird
2920, Nemi Road,
Dehradun -248001 j

Utrsrakhand

28. The Merribcr Seerolsry
Uttar Pradesh Smte Dollutibn Control Boand

3d {ioor, l!lCtJP Bhamn.
Vibhuti Khand. Gomd f'lagar.
Lrrcknow -226010
Uttar Pradesh

The Member Secretary
West Bengal State Pollution Conaol Board

Poribesh Bhavan
Building, No. I 0.Ai Block -LA. Sestor 3.

Salt take City;
Kolkata -700 091. WestBengal

30 The MEmber Secretary
Dclhi Pollution, Contrctl Commlneq
Governmsot of N.C.T. Delhi
4th Floor, l$B:I Building Kashmere

GatqDethi- | 10006

31. The Member:S,ecretary
Andaman & Nicobar Islands Psllution
Control Cotnmittee;
D Scietce&
D Sadan, Ha rt Blaii -
744t02

12. The Mernbcr SecrctarY
lCommineq,
Floor, Sectorl 9 B

33 Member Seerctary
Daman. Diu & DadtaNagar:Haveli
Pollution Control Cximmittee;
OIIice of the Deputy Cohsorvltor of, Forests'

Mnti Rrnmn 'I)arnan - 39622O

!4. Membcr Seugtary
Lokslradwecp Pollution Contr.sl Gommiitqe,

Dcpanment, of 'Seiencc. Technology &
Enviibnmetrt,
Kavarati-682555

35.
ControlCom
Nasar. Pond

a
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